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(b) Government it livine partieu- (c) whether there is any ·proposal 
lar emphasis to demonstration and under consideration to enact lefilla-
aeld trials of solar enerr.; systems tion amendment atfordina them ~  

and devices already developed, on the tection from. exploitation and safe-
basie of which reduction in costs and luardin, their ri.hts; and 
improvement" in efficiency can be 
brought about alld meaningful com-
mercialization accomplished. Efforts 
are also being made to encourage i.he 
production of these items. The ques-
tiOn tit fiscal incentives, bOt,h for ma. 
nufactures and users of solar energy 
devices and Systems, is receiving ur-
gent attention of Government. An in-
formation programme for greater 
public awareness is alS'O being initia-
ted to popularize the use of solar 
energy systems and decies. 

InsuranCe sell-IS fOr I$hermea 

8264. SHRlMATI SANYOGITA 
BANE: Will the Minister of LABOUR 
be pleased to state: 

(a) whether Government propose 
to draw up a comprehensive scheme 
for insurance of fishermen living in 
various r ~ c1f the country and spe. 
cially Goa, Daman and Diu; and 

(b) it so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMA'l'1 
RAM DULARI SINHA): (a) and (b) 
No such proposal is under considera-
tion of Government. However, all the 
coastal States/Union Territories (bt-
eluding Goa Administration) have 
been adviSled to extend the provisioll4J 
ot the "florJunenfs compensation ,\ct, 
1931 to persons employed in any ope-
ration in the sea for catching ftsh. 

Lerflllatia fer til. perana .. plo,._ 

ill elrcae ill"'" . 
8265. SHRI B K. NAIR: Will the 
Minister of LABOUR be pleased to 
state: 

(a) the number of persona employed. 
in Cireu5 Companies under different 
catecories; 

(b) whether these are covered by 
any laws awlieable to labour, if so, 
the details t.'hereof; 

(d) if !p, an outline thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (af Accord-
to a survey conducted some years alo, 
there were about 200 companies ~
ploying nearly 10,,000 workers. 

(b) The Central laws applicable to 
Circus workers are the Workmen's 
Compensation Act, 1923 and the Ma_ 
ternity Benefit Act, 1961. 

(c) and (d) It is proposed to under-
take legislation to provide for the 
safety, health and conditions of ser-
vice, etc. of workers enga,ed in the 
circus industry for which some 
details have been worked out. 
The nature and scope of the pro-
posed legislation and the machi-
nery to enforce its provIsIons 
are likely to be considered by the 
Standing Committee of Labour MiJll.is-
tel'! at i ~ next meeting. 

Al"m,. Oftieers ia D.G.I. 

82.66. SHRl M. KANDASWAMY: 
Will the Minister of DEFENCE he 
pleased to state: 

(a) how many Army Officers are 
employed in D. G. I . Or.-misation anci 
how many of them are permanently 
seconded; 

(b) whether any military duties are 
performed by ~  Army Officers in 
D.G.l. Orlanisation; 

(c) whetber military traininl ia .8. 
sent.ial to perform thOse duties; 

(d) if SO, what arrao,ement!l are 
made to provide relUlar P.T. aad 
periodical military trainln, to per-
manently secended servtce oftiCet'l; 
and 

(e) whether all the permaJWlt1y 
seecmded o1Ilcers are medically It ,.r 
milifa1'7 duties? 




